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CENTRAL ADMINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH:NEW DELHI

CP No. 156796

0a No. 231/%
New Delhi this the 19th day of August 1996

Hon'ble Shri A eVe.Haridasan, Vice=Chairman (J)

Hon'ble Shri K.Muthukumar, Member (A)

1. Shri Veer 9ingh, _
R/o 275-11, 1.T.Colony Pitampura,
Delhi- 110034

2. Shri COSORaUat,
R/o 338-11, I.T.Colony,
Pit gmpura .
Dolhi- 110034 oose sApplicant s

By Advocates Shri D.R.Gupta

Versus

1. Shri ReVi Kant
chiaf Lommissionsr of Income Tax,
CoPoBuilding, I.P.Estate,
New Dslhio

2. Shri YeK.Gigha,

Deput y Commissioner of Incoma Tax{(HGr Personnel),
Admnoll, Iopoistata,
New Delhi.

eves oR@aspondent s
By ﬁdVDCatB: Shri VoPoUpPal

ORDER (ORAL)

Hon'bla Shri fo.V.Hairdasan, Vice=Chairman(J)

This Contempt Petition arises out of DA No. 232/%
and 231/9 galleging that the dirsctions contagined in the
order of the Tribunal hagve not been complied uwith. The
respondents have filed a reply 5tatemant in both the Contampt
Pet it ions enclosing g copy of the order, which shows that
compliance of the dirsctions of the judgement gpplicants in
both the 0aAs have been fixad in the cadrs of LDC and uwers

considered for deemad promotion to the cadre of UDC.
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2. ~ We gre of the view that the order producsd bsfore ‘7/U
us shous substagnt ial compliance with the direct ions and we

do not fipd any need to procsed further in this matter.
Learned counsel for the applicant states thgt the respondents
should have been given the pet itioners arrsars of pay and
allouancase.  We ars of the cons idersd view that thass matters
ars not to ba considersd in the procsedings under the contampt

of court. Notings subgtantial complignce of our dirsctions,

wo drop these contempt procesedings.- Noticss issued to the
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regpondants are hersby discharged.
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